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BRANCH MANAGER STATE BANK OF INDIA Appellant
Vs
C.C.E. INDORE STAY ORDER NO.ST/S/239/2012 Respondent
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
SConfeo Tope . . Stay Application No.1708 of 2011
In Appeal No.1712 of 2011
State Bank of India Appellant
Versus
CCE, Indore Respondent

Appearance: Rep. by none
Rep. by Shri K.P. Singh, SDR
for the respondent.

CORAM : Hon’ble Shri D.N. Panda, Judicial Member
Hon’bleShri Rakesh Kumar, Technical Member

Eive Order No2T[a( 197/ 19 Dated:9.2.2012
SYoy o Telde Ne ¢ 34¢) ;gq’\g,\_@(.
Per. D.N. Panda

None present for Appellant.
Unde~r VA oA .
2. Zfina ce Act, 1994, remecy of appeal before the First
Appellate Authority can be sought within three months. On
~ : t-

failure to do so, there is a M . —»,;-Zﬁower available with
that authority to condone the delay if appeal is filed within
another period of three months.

3. We appreciate that due to ignorance, the appellant did

not move the application before the First Appellate Authority

for condonation of delay.
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4. Ld. Departmental Representative is fair to state that if

the appellant moves an application before the First Appellate
Authority, that Authority may consider the matter and
appropriate orders may be passed.

5. Looking to the fair attitude of the Revenue, the mater
is remanded to the First Appellate Authority before whom
the appellant, if so chooses, may file an application for
condonation of delay explaining reasons of delay. If such an
application is filed, that Authority shall consider the matter
on its own merit and pass appropriate order.

6. In view of the aforesaid order, the stay application gets
disposed of as well as the appeal is disposed of by remand
to the First Appellate Authority.

[Dictated and pronounced in the open court]

( D.N. Panda )
Judicial Member

( Rakesh Kumar )
Technical Member




